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Income tax Department

ORDER

Learned authorized representative for the Appellant is present and seeks
some time to file a Certificate from the Bankers and states that the same will
be made available and a copy of the Bank statement will also be duly filed as
certified by the Banker before the next date of hearing and the same will also
be made available to both ROC as well as Income tax Department. 10 days time
is granted for this purpose.

List on 17.7.2018.

i SC\\——— S&_‘\—-‘
~ (DR. V.K. SUBBURAJ) (R. VARADHARAJAN)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
Surjit

06.6.2018



